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11/24.10.86 f Learned Advocate; Shri M.P.Dixit, on behalf
of Shri Sndama Pandey, submits that the case my be
listed - on another date due to personal diff.multies

of Sh?:i Pandey. List the case on 30.10.96 for

) | " admissijon. ' . J(/ ¢
AT L - K | J ( D. Purkayéstha )
© SKS : | o Yember (J)
" 2./ .30,10.96. | Sﬁri Sudasﬁa Pandey, the counsel for t he apblica'nt.
!ku( . Heard Admit . Issue notices to the- resp ondonts
:":\/:“_} f:&flwc}“". \to vnlo written gt\atyament u:.thln four weeks. Ragomdor,
m“"\w\mé/k, ' if any, may be filed within tuo weeks thereafter.
@o\:fw ﬁ%& 'Li‘ét it on 13\.1{2.‘96 before the Registrar for completion
bc/}\@\"’%’(‘;’\ . of !J_leadingé. Rifequi's-itas to be f‘il“yod within one ueck.
e Ao | )
a"s\v A \\&N \/\“\W .
’ /ces/ : | (V.N. Mehrotra)’
'f\ o ! ' : ’ ' ' o Vice-(.:ha-irman
‘ 3./ 24.12.96. . None for the parties. Requisites was filed on. .,
' &( * behalf of the applicant. But notices could not be 1s@ued

s ,,(/@ ) requlsltes of
,j/&‘g }/{fob ; due to late submission of[notla_es. ‘The .office to issue

I\z" oA ¥ iy 9/5 * . notices to the respondents. List on 6.2.97 for W/S.
N ssaes. i on 641
et ST

- /oBS/ . - " (M.L. Paswan)

Registrar 1/C,




46.2,1997 . | Shri s.N.Chouchary, proxy counsel for i N

| dunsel for the Appyicent 1s
-3\; ‘ Mr. Sudxama Pandeygrjupresent. None for th%&

o
o \»g«\? w?k respondents. Notices were issued to the feSpOnClents on

‘go\,@%\g&/ . 31 12. 1996. but SRs are still dwaj_ted. Put up on

: - ’ ' 5 3 1997 for SR and vi/s, ' ,,,,UQ

( S.P.Sinha )

~MPS, Dy.RegistrarI/c
"bb) !
- 5/5. 3.1597 ' The learned counselfor the appllcant
Shri Sudam@ Pandey is present. None for 1he
reSpondents._ W/S ha@s not yet been filed Put»uﬁ*
on 15.4.1997 for filing W/s,
A .
("S.P.Sinha ) ’
- MPS. ; ' - : Dy.Registraér I/c
6/15.'4.1997 . None for the parties. No W/s hd@s yet been
‘ - - filed. Put up on 14.5. 1997 for £iling W/S.K o . "
v ] ° . . C : . S
e : ' | " o S ( (Slnha 3
., MPS. : 2. _ : C ' Dy.Registrar I/c
7/14.5.1997 : None for the partles. No W/s has yet

been filed. Put up on 1l.7. 1907 for fi

as a last chance. -

- MPS - | | b . ‘ — Dy. Registrar I/c .




. lQ/OB.
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i | ( S.P.Sinha )
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! allowed for the same, Rejbihder may be filed within
ket
!
I

S 0. &, -511 /96 .

%!f None for the parties. No'W/s has yetbeen

' filed though sufficient time was given therefore. In

the circumstances, let this dpplication be listed before

the Hon'ble Bench for direction on 24.7,1997, 7/}\42
QEE%E,;;;///;>”/’/”

Dy.Registrar I4

87 None for the parties,

W/s -not filed s& far. Four weeks further time
is allowed for the same. Réjoindér méy befiled within
* two weeks -thereafter. - '

List fof direction on 03,09,1997.\kmb///

\ﬁQ&
(V.N.Mehrotra)

Vice-Chaiman

o . . ’ v’

Shri S.Pandey, counsel for Ehehéppiicant.

'W/s has not been filed so far., Four weeks
further time is allowed for the same. Rejoxnaer may be
filed within two ‘Weeks thereafter.

List for direction on 12.11.1997169\ MRS

- .'(R.R. o5§a) v _ t\TE\.N.Msehro"tra)
Mepber (A) . Vice-Chairman

12.11.97. W/S not filed so far. Four weeks farther time is &

—— I

' two weeks thereafter. List ‘it ‘on 22.1.9;&2fr direction. 1

/ces/ ' " (V.N. Mehrotra)
- - ' Vice~chaitman.

12/22,01,98 Since BRBendh 1s not available Loday, case is
T adjourned to 19,03.1498 for direction.

\/\/\(Jxm@{ |

(V.X.Srivastava)

ST “ys .egistrar




| 13/19,03.98 None for the applicant.
I List on 17 04 1998 fo direction. .
| | e
| S : ; (Lo R, K. Prasad)
Y | “Member (A)
| :
b
H 14 L
Il 17.4.98 - i B
~ CM > None for the respondents. Four weeks further
' | ,,\time is allowed for filing written statement, It appe ars
- that sufficient time has alrdady been given. List on
~'*© 17.7.98 for hearing. | - -
. ’ - __ /’_‘\" '
(G.Narasimham) (L};R e;‘lééiréij ad)
Member. (J) '
15/17.7.1998 ‘List on 23.9.1998 for hearing. | B
Sl ( L.R, Prasad ) ( V.N.Mehrotra ) ..
ME§¢ s Member (A) , . Vice-Chairman
16/23.09. 98 List ows for hearing. . - ot
N AN (m.x. Prasad) (V.N.Mehrotra) '
: SKy verber(a) Vice-Chairmman
| ) .
N 4
- v 17/17 12 1998 List it on 24,3.1999 for hearing.
5 Y <
o Wle ﬁ!\&uﬁ | —7_—
on 3|1 y o ( LaksHman Jha ) ( L.R.K Prasad )
2 ] Sl oMEB, - Member (J). . Member (A)

R S——
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/ces/

1./ 154499, List it on 28.6,99 for hearing as prayed for.

12/28,6.1p99 None for the parties,

;/§B$/ (L AKS HM AN jHA) AL;ﬁTET‘FRﬂSADj
: MEMBER (&) " MEMBER (A) __.

L/ 24.3.99,

On personal f ground of the learned counsel for
the applicant, let it be adjourned to be listed on

14.4.,99 for hearing. ,

VICE=-CHAIRMAN

et e

i

€

AN

List it for hearing on 4.8.1999,

( Lakséﬁgg‘Jha )

MIS, Member (J)
13/4.8.99 °  None for the parties.
List it for hearing on 8.,9.99 .
AKT (L. JHA) “ r\(L.R.K.PRASAD)
MEMBER(J) MEMBER(A)
14/8.9.1999 © List it for hearing on 29,10, 1999, .
| / R ) . 3
QZ%&“ vf“(/zaii/////////’—7
e ( Lakshman Jha ) ( L.R. K, Prasad )
MES, Member (-J) - e Member (A) |




CA-511/96

i
{

[+10,99  List it £ér hearing en 17.12.1999 . ¢ -
y 1) | |
AKI (LJJHA) (L.gtgj;;;;;;;:p
_ 'MEMBER(J)  MEMBER(R).
-5
- 2.9 PR
. o - List for hearing on 11.2.2000. L
| / T , 14\»{@%:
T ' ' i ' T —_ *
o = ‘ m...R.KoPraSad) .
7/1'1.2.20_00 For want of time, list it for hea:ing
{ L. Bmindliana ) ( 8, Narayan )
C MBS, - Member (A) Vice~Chairman
8/04,04,2000 For want of time, the hearing is adjourned to

11.05,2000.

SKI " (L. 2<KePrasa )/M(A) o | (S.Nar.ayan}/v.g.i

9/11.5.2000 ‘ As D,B. of Court MNo,I is sitting at

anchi, list it for hearing on 12,7 .2000.

SKS / (L. Hmingliana)/M(A) (Lakshman Jha)/M(J)
10/12 .7 .2000 Shri M P.Dixit, proxy counsel for
, &hri S. Pandey, counsel for the applicant
Shri P.K.Verma, counsel for respondents
List it for’ hearlng on { f': 7»12%
\___,___.——IJJ_\_‘\K‘:J
23 .8.2000, ’
SKS ' ( L. Hmindliana)/M(A) A L, J‘ha)’/IV'I(J) /
-/ ]




\ : oA 511/96

11,
24.8.2000 .

For want of -time, list it for
hearing on 16.10.2000. |

’(L.nm\iguana) " (Lwdha) )
M@) L M)

12/16.10,2000 : For want of tlme, the hearing is adjournad to

skj (L.R. KiPrasad)/M(A) | © (S-Naragan)/V.C.
. . . t T

- 13/21,11,2000 : For want of DB. the hearing is adjoumed to’
g - 20.12,2000.

skj | T ,b | (L.__R.K.Prasad)/M(A)f‘

14/20,12,2000 : For want of time, the hearing is édjour}ied ©
27,02.,2001, ' ~ o

PSR »f
B ) 7 \\ .
skj (LeR,K.Prasad)/M(A) : (S. ‘arayan)/v.c.

15 o/‘ 27 02 02001 'y

For want of time, h‘ear;ing is adj ourn.ad to
12.4.2001.

| M/@'%/_w - ) }/y ‘\
ces/ (L.R.Ke PRASAD)/M(A) : .~ (S« NARAYAN)/v.C.

16/12,04,2001 : For want of time,
to 02.07,2001, "

the heabir:g is aéjourned

S%-

(s.Narayan)/v.C.

\

skj - (L.R.K.Prasad)/ A



+7/241.2001 ~For want of D.B.,, 1list it for heéringl
. On 16.7. 2001' L e .

+

s, |

18210.07.01 ' For want of D.B., hear'ng is adjburned to |
; 10,09,2001, B
. . Sy N i -
SRR/ “ . EMINGLIAMA)/M(A)

18/10.9.2001 _ For want of:time; 1ist it fof hearing on

22.10.2001,

( L. Hmingliana J/M(A)( Lakshman Jha )/M(J) b

- - e a i A .
i o
.

o ' e e, L

} ' | |
22:10.01 with consent of the parties. list it
10.12.2001 for hear.ingl. .

e L evse
i | : C (L.R.K.wrasad)
(~L.Jha) | ! A

M(T)

o _ on
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MBS,

/cas/

| ' .
| éQ/lo 12,2001

<hear ing on 8.252002‘ 
O R

0,a.511/199
Shri J,Frasad for shri S, Pandey, counsel for

the applicant prays for time. Allowed, List it for .

ﬁ**

( L.tmifgiiana )M(A) ' L. Jha I/M(3)

!

21./ 8.2.2002. The learned counsel for the res pondents

has received Vakalatnama only t.oday . He has« therefora,

prayed for short adJournmant. Be listad on 27. 2.2002 For

e 34»1As‘3/1fi«——zlx
<5Hva§§£$§%;z§;%;;: (SARUESHUAR JHA)/m(A)

22

29 .

/cas/i

/cBs/

2.02

o the request made by the counsel fd¢ the
respandents, list it on 20. 3 2002 for hearing

@%f/ - o

TR Koprasad)

"(shyama pogra)
M@ ok

23./ 20.3.2002. As D.B. is not available today, list it

on 12.4.2002 For haaring.
9L R K. PRﬂSﬁﬁ77ﬁ(E;——i

24./ 12.4.2002, The proxy counsel for shri S.‘Pandey,

the ld. counsel for ths applicant prays for short
adjournment on the grounds that Shri Pandey is unuell.
List it on 13.5.2002 for hearing. ‘

(suvamﬁg%égﬁ%;éiig)




0A - 511/96 -

‘- : n s . thB proxy . e S
25./ 13 5 2002. Shrl JePrasad, /counsel for Shri S. Pandey

: statas that Shrl Panday 13 in some personal dlfflculty and

is away to his native home, As this case rglatas to 1996,
list it on 29.5.2002 for haarlng.

- . ’ \ ".' )
N NP U etk "";Lﬂ;"gszéé
MA DOGRA)/M{2)

/ces/ | (SHY am (L.R.K, PRASAD)/M(A) ‘
26./ 29.5.2002, Shri ".N, Sinha, the proxy counsel on bshalf
of Shri 5. Pandey states that Shri Pandey has not been ablg
vto come today due to soms personal dlfflculty. He prays For
adjournment of the case., Let it be listed on 17.7.2002 Fori

. hearing and =d dlsposal of the case as it relates to

. 1996.

/cBs/  (SHYAMA DOG a/m) B (SR K. PRASAD)/M(A)
z_z._._:
18.7.02 R - |
., CM List it on 30.7.2002 for hearing.

M)

(o . (ShyaW (- (LRI Prasad)
o Twey |




